CENTRAL ADMINISTRATIVE IRIBUNAL, JABAIPUR BENCH, JABALPUR
Original Application No. 214 of 2000
Jabalpur, this the 19th day of December, 2003,

Hon'ble Mre MePe Singh, Vice Chairman o\
Honlble Mre 61 Shanthappe, Judicial Membep

Dinesh Chandra Dwivedi,

ed about 42 years,
S/o 8hri Brijwasi Ial Dwivedi,
Presently working ag fashier in
Railway Employees Consumers' |
Co=operative Stores, !
Jabalpur, M.P,. APPLICANT

(By Advocate = Shri MeKe Verms)
T"RSUS
Te Union of Ingia,
- Through the Secretary, :
Ministry of Railways, //

Govte of India,
New Delhi.

2. The Divisiorel Railway Manager, F
Tentral Ra ilv aye v
Office of the DEM, BN
dJab alpur, M.p. RosPONDERDS -

(By aavocase = None) .

ORUE R(ORAL)
By G. Shantnappa, Judicial Member -

Hone for the réspondentse. As this i3 an old cage of

the year 2000, we are disposing of the same in the absence

of the learned coungel for the respondents, by invoking the
yrovision of Rule 16 of fMentral Administrative Tribuml
(Proceduras) Rules 198722a¥ter perusing the available pleadings
and hearing the learned counsel for the applicant.

24 The above application 'is filed by the applicant

seeking the reliet for a aireciion to the respondents ine
Railway authorities go regularise the services of the applicantv
8s nas bben aone in the cu.a of similarly'placed persons,

and further direction fop grant of consequentisl service

benefits to the applicant,

v/<§?$;<
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3. The brief facts of the Case are that the applicant

was appointed as Cashier in the Central Railway Buployee
Consumers Co-operative Stores, Jabalpur w.e.f. 11.5.,1983,
The said oA has been filed in his indivigual capacity.

The learned counse] for the épplicant States that

applicant is still in service. Since the respondents

have not treated service of the applicant as regular

Railway Buployees, the applicant is not getting the

benefits of those who are getting regular Railway Buwployees.,
The grievance of the s8pplicant is that similar treatment hasi

to be given at par with the reqular Raillway employees.

4. The learned counsel for the applicant has now
pProduced a copy of the judgment of this Tribunal oA No.
905/96 Ram Sing Thakdr & ors. vs. oI & ors. In whig/

Tribunal has grantegd the relief girection the Chairm4\

Railway Board to formulate a suitable scheme for induction ‘E‘
of these applicants and similarly placed employees of

other Cooperative Socleties, in regular Group ‘p¢ posts angd
alternatively. also as Casual Group'p* employees, subject

to their suitability & availability of vacancies, by
simultaneocusly Considering age relaxation the time yas

also fixeqg to comply the direction.

S. The learned counsel for the applicant has submitteq
that the said order has challenged before the Hon'ble High
Court in a writ petition. The said writ petition is pending
and no interim order has been grantegq, The applicant Seeks

whatever the Jjudgment outcome of the Hon'ble High court

&leh pasred
—i?;iaiaéaza&=psx;u641n the said oA No. 905 dated 3.5.2001 ig
7 whiedy (A4

granted in this OA,/subject to the result of the saig wWrit
Petition which is pending before the Hon'ble High Court of
M.P. Accordingly the OA is disposed of with abgove

observations. No costs,

Nll .
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